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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
Nuew Dethis the Toth July, 2014

SROFBOHEY- W hereas, the dratt rules Turther to amend the ¢ entral Motor Vehicte Rules, 1989, were publinited
s [l.,(.]ll“t.(] lEll(lCl sub-section (1) of seetion 32 read wilh section 116 of the Motor Vehicles Act, (988 t‘?‘} of 1988, vide
et : - + Ragd Prapapon and Highwaws numbear G SRO2TUEL doted the

rnpaport and Highwavs numbe

{ T April, 7') 4 n the (in?eu o [ndm r\rr'«mdmdr‘ I 11, Section 3, Sub-section (i), inviting objections and su_g gesiions
frotn all persans likelv o be aftected hereby;

And whereas, copies of the said Gazeue notification were made available to the public on the 24th April, 2014:
ANG whereas, the abjections and suggestions received from the public in respect of the said draft rules have been
comsidered v the Central Gos crnment:

Now, therefure, {n enercise of the powers conferred by section 110 af Motar Vebicles Act, 1988 the Central
CGovernment hereby makes the fallowing rules further to umend the Central Motor Vehicles Rules, 1989, numely

I, (13 These rules may be ealled the Cemtral Motor Viehicles {12ith Amendment) Rules, 2044,
{2) Save as othervase provided in these rules. they shall come into force on the 1at October, 2014
b inthe Central Mutor Vehicles Rules, 1989, m vute 115

(i i sub-rule (141, cluuse (4, shall be numbered as sub-clause (') of clause (G) and after sub-clause (i) as so
numbered, L!u h\llm\lnﬂ sub-clause shall be inserted namely ;

g the provisions of thiy sub-rule m respect of four-wheeled vehizies manufactured on and from

the st Ocmhu 2004 shall not apply to the cities of Puducherry, Mathura, Vapi. Jamnagar,

Wnkaleshwer, Hissar Bharapur. Daman. Diu, Silvasa, Unnao, Rae Bareilly, Aliparh, Karnal
shend. h.rnu:u’\hm Rurukshetra. Nizamabad, Medak and Mehboobnagar”,

(i i stb-ele (15, in clause (). after the proview, the following proviso shall be inseried, namely -

“Provided further that the Mass Emission Standards (Bharat St age VY shali be applicable in the

cities ol Puducherry, Mathura, Vapi, Jamnapar, Ankaleshwar, flissar, Bharatpur, Daman, Diy,
silvasa, Unaao, Rae Bareilly, Aligarh. Kamal, Valsad, Yamuna MNagar, Kurukshetn, Nivamabad,

Mudab and Mehhonbnagar in respees of fonr wheeled vehicles manufactured on or after the It

thaeter, 2014 except the four wheelked tansport vehicles plying on ir‘tcr-ﬁt.-ne Permits or Natopal
stontov Al india Tourist Permus, within the jurisdiction of the said vities,

TN RTHITENS200 -3V
SANIAY BANDOPADHYAYA Jt Seey

Nete: The princtpal rules weie notitied in the Gazette of India vide (LSR. SOME). dared the Tnd hune, 1989 and st
amended vide munber S8R IINE L dated dih Julv, 2004
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